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an Order at his back cannot be enforced upon him for which he had never

consented.

I therefore conclude that no prejudice is going to be caused to the Respondent if

the impugned Ex-parte Order dated 22.12.2074 is recalled and the C.P. be listed

for hearing. This view is almost in line with an observation earlier made by that

very Hon'ble Member on 30h of March 2015 (reproduced supra) granting hearlng

to the Petitioner. The Respondent shall, as well, get a fair chance, either to

demonstrate that the terms ofthe Consent have been implemented or to challenge

the merits of the Petition. Nevertheless, in either case/ the Respondent's legal

right are not 9oin9 to be adversely effected if the matter is listed for hearing.

The Registry is directed to fix the Petition for hearing on 28th of lune, 2017.

The parties are directed to complete the Pleadings, if any pending, on or before

the next date of hearing.

Date: 02nd May,2017 M.K. SHRAWAT
14EIVIBER(]UDICIAL)
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